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PART I
Orders and Notifications by the Governor of Bengal, the High Court.

Government Treasury, etc.

GOVERNMENT OF BENGAL.

Home Department.

Constitution and Elections.

NOTIFICATIONS.
No. 61SA.lt.— 13 th May 1939.—In exercise of the power conferred 

by paragraph. 2U oi Fart 1 of the Government of India (Provincial 
Legislative Councils) Order, 1936, the Governor is pleased to nominate 
Mr. K. Ali Afzal, Secretary to the Bengal Legislative Assembly, to be 
the. Returning Officer for the bye-election by the members of the Bengal 
Legislative Assembly who do not belong to the European and 
Muhammadan communities to fill the vacancy caused by the death of 
Maharaja Sir Manmalha Nath Roy Chowdhury of Santosh, a member 
of the Bengal Legislative Council.

No. 619A.ll.—13th May 1939.—In exercise of the power conferred 
by sub-rule (2) of rule 57 of the Bengal Legislative Council Electoral 
(Conduct of Elections) Rules, 1936, the Governor is pleased to appoint 
the following persons to perform, subject to the control of the 
Returning Officer, ali or any of the functions of the Returning Officer 
in accordance with the provisions contained in the said sub-rule at 
the bye-election by the members of the Bengal Legislative Assembly 
who do not belong to the European and Muhammadan communities to 
fill the vacancy caused by the death of Maharaja Sir Manmatha Nath 
Roy Chowdhury of Santosh, a member of the Bengal Legislative 
Council: —

-. (1) Rai Narendra Nath $>en Gupta Bahadur, First Assistant 
Secretary, Bengal Legislative Assembly.

(2) Babu Anath Bandhu Chat terjce, Superintendent, Bengal 
Legislative Assembly Department.

No 620A.R.—13th May 1939.—In exercise of the power conferred 
by sub-paragraph (1) of paragraph 17 of Part I of the Government of 
India (Provincial Legislative Councils) Order, 1936, read with rule 84
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of the Bengal Legislative Council Electoral (Conduct of 
Buies. 1936, the Governor is pleased to fan the 10th June LEW, , 
date before which the members of the Bengal Legislative Assembly vfao 
do not belong to the European and Muhammadan oommunmes shdl 
elect a person belonging to a community olliei than i P
Muhammadan communities to fill the vacancy caused b> the deatli of 
Maharaja Sir Manmatha Nath Hoy Chowdhury oi ban tosh, a member ot 
the Bengal Legislative Council, when the said members aie called upon 
to do so under the said rule.

No. (521A.B.—13th May 1939.—Whereas a vacancy 
bv the death of Maharaja Sir Manmatha Nath Hoy Chowdhury oi 
bantosh in the seat of a member of the Bengal Legislative Council elected 
by the members of the Bengal Legislative Assembly : .

Now, therefore, in exercise of the power conferred by rule 64 ot the 
Bengal Legislative Council Electoral (Conduct of Elections) Buies, 19315, 
the Governor is hereby pleased to call upon those members of the Bengal 
Legislative Assembly who do not belong to the European and Muham
madan communities to elect a person belonging to a community other 
than the European and Muhammadan communities for the purpose of 
filling the vacancy so caused in accordance with the said rules before the 
10th June 1939, which is the date fixed in that behalf by the Governor 
in notification No. (520A.B., dated the 13th May 1939.

No. 622A.B.—13th May 1939.—in exercise of the power conferred 
by sub-rule (2) of rule 59 of the Bengal Legislative Council Electoral 
(Conduct of Elections) Buies, 193(5, the Governor is hereby pleased 
to publish the following dates fixed by him under sub-paragraph (1) 
of paragraph 17 of Part i of the Government of India (Provincial 
Legislative Councils) Order, 1936, read with clauses (a), (6) and (c) 
of sub-rule (2) of the said rule for the doiug of acts in connection with 
the bye-election by the members of the Bengal Legislative Assembly 
who do not belong to the European and Muhammadan communities to 
be held in pursuance of notification No. 621A.B., dated the 13th May 
1939, mentioned respectively opposite each such date:—

Date on or before which nominations of candidates are to be 
made—20 th May 1939.

Date on which the scrutiny of nominations is to be held—22ud 
May 1939.

Date on or before which candidatures may be withdrawn—-23rd 
May 1939.

i\o. G23A R.—Utli May 1939 — In exercise of llie powers conferred 
by sub-rule (2) oi rule 59 and rule 04 of Ibe Bengal Legislative Council 
Lleclora (Conduct of Electrons) Buies, 1930, tbe Governor is pleased to 
publish lor the bye-electron by tbe members of tbe Bengal Legislative 
Assembly who do not belong- to tbe European and Muhammadan

m 1,UrSUaUCe °f u°Efication i\'o. 021A.R., dated

(a) tkV*atf sPec!fietJ in (lie first column of tbe Schedule below which
r oI Part 1 d sub-paragraph (2) of paragraph

, Ol lait 1 oi the Government of India (ProvincialLegislative Councils) Order, 1930, read with clatse (d)of
atn biff 1 rUlB 6<J 01 ,tLe Sfid rules’ a* date on Slot 
and ’ aeCeSSal'J'> be takeu a“d votes shall be counted,

w ,h“i™ Ms ssfiteif* **. "i “”j ikndA JrSf'&K

has been caused

The Schedule.

Date on which a Time at which 
the poll shall 

be taken.

poll shall, if necessary, 
be taken. The place at which 

the poll shall 
be taken.

2 327th May 1039
11 a.m. The Bengal Legis

lative Building.

By order of the Governor,

v R' H' Etchings, 
Addl- SecV- to the Govt.
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